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ESTABLISHMENT OF TRAiNiNG-cwm-
PRODUCTIVITY   CENTRES 

*328. MOULANA M. FARUQI: Will the 
Minister of COMMERCE A» INDUSTRY be 
pleased to state: 

(a) whether Government have recently 
approved any schemes for the establishment 
of training-cum-productivity centres for small 
scale industries in the various States; 

(b) if so, how many such centres will be 
opened in each State uncer these schemes; 
and 

(c) how much financial aid has been 
sanctioned for each State in this connection? 

THE MINISTER OF INDUSTRY (SHRI 
MANUBHAI SHAH):   (a) Yes, Sir. 

(b) and (c). A statement is laid on the 
Table of the House. [See Appendix  XIX.    
Annexure No.  43,] 

AFRO-ASIAN CONFERENCE TO BE HELD AT 
CAIRO 

*332. SHRI H. V. TRIPATHI:    Will 
the PRIME MINISTER     be pleased     TO state: 

(a) whether it is a fact that a conference 
of Afro-Asian countries is proposed to be 
held at Cairo by the end of December 1957; 
and 

(b) if so, whether India will be 
represented at that conference? 

THE DEPUTY MINISTER OF EXTERNAL 
AFFAIRS (SHRIMATI LAKSHMI MENON) : (a) 
and (b). The Government of India have no 
official information of any such conference. 
But reports have appeared lhat a non-official 
Conference of Asian and African peoples is 
proposed to be held in Cairo during 
December 1957. As the Conference is not an 
official conference, the question of the Gov-
ernment of India's representation does not 
arise. 

TRAINING CENTRE FOR SADHU COM-
MUNITY AT RISHIKESH 

*339. MOULANA M. FARUQI: Will the 
Minister of PLANNING be pleased to state: 

(a) whether Government have sanctioned 
any grant-in-aid for the establishment of the 
proposed training centre at Rishikesh for the 
purpose of drawing the Sadhu Community in 
constructive work connected with the Second 
Five Year Plan; and 

(b) if so, to what extent? 

THE DEPUTY MINISTER OF PLANNING 
(SHRI S. N. MISRA): (a) No, Sir. 

i'b)   Does not arise. 

IMPLEMENTATION OF LABOUR    AWARDS 

*341. SHRI H. V. TRIPATHI: Will the 
Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whether Government have set up any 
machinery   to investigate the 
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question    of the    implementation    of 
labour awards; and 

(b) the number of cases in which such 
labour awards were not implemented since 
January 1957 and what action Government 
have taken in the  matter? 

THE DEPUTY MINISTER OF LABOUR 
(SHRI ABID ALI): (a) Steps are being taken to 
set up a tripartite machinery to investigate 
into the question of non-implementation of 
awards. 

(b) Information regarding awards not 
implemented since January 1957 is not 
available. When complaints of non-
implementation are received suitable action is 
taken by the appropriate Government under 
the Industrial Disputes Act. 

 

INDIAN  IMMIGRANTS TO CANADA 

80. SHRI NAWAB SINGH CHAUHAN: 
Will the PRIMS MINISTER be pleased to state: 

(a) the number of Indians who have so far 
been able to enter Canada under the Modified 
Indo-Canadian Immigration Agreement and 
whether this Agreement is being in^lemented 
fully; and 

(b) the number of such applications which 
are still under consideration?] 

 
f[THE PRIME MINISTER AND 

MINISTER OP EXTERNAL AFFAIRS (SHRI 
JAWAHARLAL NEHRU): (a) The Government of 
India understand that immigrant visas have 
been issued or provisional approval for 
admission to Canada for permanent residence 
has been given by the Government of Canada 
to 300 Indian nationals since 1st January 
1957. The quota provision of the modified 
Agreement has thus been fully utilized for this 
year. It is not known how many of these have 
actually entered Canada. In addition, the 
Canadian Government have approved 
applications of citizens of India who are close 
relatives of citizens of Canada. 

(b)  No information is available.] 

 
t[ ] English translation. 


